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W o Statement s 111

ﬁilr. *> Nanie of the Drug] Namec of the company AJe unit  Production (Calend:r Year-wise)
No. e
1982 1983 1934
1 2 3 4 5 6
1 PAS : T
(i) Phizer . 5-68 10:58 8-52
(ii) Wandey 3178 1958 14-03
a, IANH: T
(i) Wander . . . .
(ii) Pfizer . . . 67-03 5771 73747
{ii1) Bio-Evans . . . . . 0'49
3 THIACETAZONE : T
(i) Wander
(ii) Pfizer .o .
(iii) Bio-Evars . . . . 0 45
4 TRIPLE VACCINE: KL
(i) Glaxo . . . . . 1-44 143 1-20
(i1) Crystapen T

13°3 121 10:2
(1981-82) (1982-83) (1983-84)

Production of Vaccines

1253, PROF. B. RAMACHANDRA
RAO: Wil the Minister of CHEMICALS
AND FERTILIZERS b, pleased tg state:

(a) whether the pharmaceutical indusiry
is able to producc enough vuccines within
the cooniry;

(b) if not, what steps are taken to attain
self sufficiency in this vital area; and

(c) what cfforts ure being made to de-
velop 1be technology of untileprosy and
anti-pregnancy vaccines?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VEEREN-
DRA PATIL). (a) The country is self-
sufficient I the production of DPT, DT

and T.T, vaccines. Most of the require-
nents of BCG vaccine are betng met from
idigenous sources. Polig and Measels vac-
cines are veing imported inio the country.

(b) Haffkine Bio-Pharmaceutical Corpo-
ration Ltd., Bombay has undertaken ve~
search and development for the manufac-
wure of Oral Polio Vaccine and Central
Research Tnstitute, Kasauli for  Measels
vaccine. The Pasteur Institute of India, Co-
noor is expecled to slart experimenta) pro-
ductior: of anti-rabies vaccine.

(c) Ty the extent information is avail-
able, the Cancer Research Institute, Boin-~
bay has developed a new unti-leprosy vac-
cine,
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Approval was accorded by the Drug
Controller (India) to the said institute to
conduct trials to assesg the immunoprophy-
factic and immunotherapeutic efficacy of
the vaccine.

Supply of Alcohol and Molasses to
West Bengyl

1254. SHRI RAMKRISHNA MAZUM-
DER.

SHRI AMARPROSAD CHAK-
RABORTY:

Wily the Minister of CHEMICALS
AND FERTILIZERS be pleased to s‘ate:

(a) how much quantity of alcohot and

molasses were allotted by the Central
Molasses Bourd to thy State  of West
Bengal,

(b) whether it is a fact that Govern-
ment of Bihar and UP, refused to
comply with the allotment order of the
Board; and

(c) if so. what remedial steps Govern-
ment have taken so far to remove the
acute problem of alcohol and molasses in
West Bengal?

-

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VEEREN-
DRA PATIL): (a) West Bengal has so
far been allocatcd 270.24 lakh litres of
alcohol and 20. 640 tonnes of molasses
from U.P./Bihar during current alcohol
year 1984-85 (Dec. 1984—Nov. 1985),

{b) No supplies of molasses were maide
since the availability in the Stateg was
less thap the Stales own requiremants.
Alcohg] was however supplied. though in
limited quantity, gq the surplus with the
States wag small.

(¢) The demand of industrial alcohol
(Denatured) of West Benga| jg being met
through duty free importg also.
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Industrial Licences of drug compamies

1255. SHRI MIRZA IRSHADBAIG:
Will the Minister of CHEMICALS AND»
FERTILIZERS be pleased to refer to the
answer to Unstarred Question 122 given
in Rajya Sabna on the 21st January, 1985
and state;

(a) how many letters of intent out of
29 have been converted into  industrial
licences;

(b) the nameg of the companies, the
items, the capacity sanctioned and the sta-
ges of manufacture covered under each In-
dustrial licence indicating the companies
have commenced production;

(c) the names of the companies out of
the above which are having foreign
equity of more than 40 per cent;

(d) the names of the drugs which were
identified as high technology and who
decided the technology contents:

te) how many lefters of intent and in-
dustrial licences were issued after 1st
Janvary, 1985 up to 30th June, 1985 in-
dicating the names of the companies the
items and the capacity sanctioned for
each;

(f) what are the paramelers required
lo be fulfilled for eligibility of permission
under Registration with DGTD and in-
dustrial licences, separately;

(g) whether  any unit has submilted
proposal for delicensed drugs: and

(h) if so, the name of the company and
the items for which proposal has been sub-
miited?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VEEREN-
DRA PATIL): (a) Out of 29 Letters of
Intent granted between 1-1-1984 to 31-12.
1984 only 3 have beep converted into Tn-
dusirial Licences.



